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Joint Committee Report
In the Matter of

Original Application
N0.80/2022 (Central Bench)
‘Dharmendra Dhakar Vs Central Ground Water Authority
of India & Others’

WwW.r.t

Hon ble National Green Tribunal Central Zone
Bench, Bhopal order dated 16" February, 2023

Date of visit: 28" March, 2023
Location: M/s Varun Beverages Limited, Hirapur Kapren,

Keshoraipatan block, Bundi district, Rajasthan

Joint committee members

1. Shri Suresh Kumar Pareek, Scientist D, Central Ground Water Board
(CGWB), Western Region, Jaipur (Rajasthan)

2. Shri Praveen Kumar Jain, Scientist B, Central Pollution Control Board
(CPCB), Bhopal (Madhya Pradesh)

3. Ms Nidhi Khandelwal, Regional Officer, Rajasthan State Pollution Control Board,
(RSPCB) Bundi (Rajasthan)



Report with reference to order dated 16.02.2023 passed by Hon’ble National Green
Tribunal (N.G.T.), Central Zone Bench, Bhopal in the Original Application No.
80/2022 (CZ), Dharmendra Dhaker V/s Central Ground Water Authority of India
&Ors.

Reference: Hon’ble National Green Tribunal (NGT) Central Zone Bench, Bhopal in the
Original Application No. 80/2022 (CZ), Dharmendra Dhaker V/s Central Ground
Water Authority of India & Ors., passed order on dated 16.02.2023, mentioned inter-alia:

The CGWA, Central Pollution Control Board and State Pollution Control Board
is directed to continuously monitor and assess the environmental compensation
and report to this Tribunal and realize in accordance with rules (it is made clear

that digging of bore well is itself illegal).

1. ACTION TAKEN IN COMPLIANCE OF PRESENT ORDER
A. CONSTITUTION OF JOINT COMMITTEE
That Regional Director, Department of Water Resources, River Development & Ganga
Rejuvenation, Central Ground Water Board (CGWB), Western Region, Jaipur has
nominated Shri Suresh Kumar Pareek, Scientist D, Central Ground Water Board, Western
Region, Jaipur (Rajasthan) as member of the Joint Committee vide letter No.
TS/18/ICGWA/CGWBAI/WR/2022-88 dated 6/03/2023. Copy of letter is marked and

enclosed at Annexure -1.

That Regional Director, Central Pollution Control Board (CPCB), Bhopal has issued an
order vide Letter No. &IfI31l/NGT-OA-80/2022(CZ)/2060, dated 24/03/2023 and has
nominated Shri Praveen Kumar Jain, Scientist B, Central Pollution Control Board (CPCB),

Bhopal as member of joint committee. Copy of letter is marked and enclosed at Annexure
-2.



That Member Secretary, Rajasthan State Pollution Control Board (RSPCB), Jaipur has
issued an order vide RSPCB Letter No. F.10 (461) RPCB/Legal/NGT/2022/1627-28, dated
13/03/2023 and directed Regional Officer, Rajasthan State Pollution Control Board, Bundi
(Rajasthan) to ensure compliance of Hon’ble NGT Order dated 16/02/2023. Copy of letter
is marked and enclosed at Annexure -3.
B. JOINT COMMITTEE VISIT ON 28/03/2023
The committee visited M/s Varun Beverages Limited, Hirapur Kapren, Keshoraipatan
block, Bundi district, Rajasthan on dated 28.03.2023. The committee was accompanied by
Shri Narendra Kumar Meena, Sub-Divisional Magistrate, Keshoraipatan along with
officer/officials from the local administration and representatives from M/s Varun
Beverages Limited.
Status observed:
i.  No Objection Certificate for ground water withdrawal 3593 m*day or 10,77,900
m®/year through 10 existing and 5 proposed tube wells is issued with validity from
01/03/2023 to 28/02/2026. Copy of NOC is marked and enclosed at Annexure —4.

ii.  Structures physically found within premises during joint visit are as under:

S. | Type of | Statusand Use No.
No. |wells
Well Pump and digital flow meter installed 4
Well Pump not installed and not in use at the 4
time of inspection
3 Well Digital water level recorder (DWLR) 2

installed for water level monitoring purpose
without pump

4 | Well Pump or DWLR not installed, to be used 4
for ground water recharge purpose
Total 14

Photo of structure is marked and enclosed at Annexure -5



In addition to above, firm has also constructed two storage ponds to collect rain water/store
within premises. The committee has not found any additional physically visible structure

(Pumping/ Piezometer/ Recharge well) within premises.

It is pertinent to mention that as per Central Ground Water Authority notified guidelines
dated 24/9/2020:

Point 4.1(iv) Construction of observation well(s) (piezometer)(s) within the premises and
installation of appropriate water level monitoring mechanism as mentioned in Section 15
shall be mandatory for industries drawing/ proposing to draw more than 10 m%day of

ground water and Monitoring of water level shall be done by the project proponent.

Point 4.1(v) The proponent shall be required to adopt roof top rain water harvesting/
recharge in the project premises.

Copy of guidelines is marked and enclosed at Annexure —6.

Hon’ble NGT Direction:
The CGWA, Central Pollution Control Board and State Pollution Control Board is
directed to continuously monitor and assess the environmental compensation and report

to this Tribunal and realize in accordance with rules.

Action Taken:
The committee has visited and physically verified all the structures visible within
industrial premises and as per Hon’ble NGT directions, efforts were made to assess

environmental compensation for illegal ground water withdrawal.

Methodology/criteria adopted for calculation of Environmental Compensation:
(i). The firm has applied for ground water abstraction in industrial category/purpose,

hence Environmental Compensation is being calculated for industrial purpose only.



ECRgy for Industrial Units considering Area category as Semi-critical is Rs 40 per cum
per day.
(ii). Time duration to impose Environmental Compensation:, No. of days are calculated
from date of issuance of Consent to Establish by RSPCB (10/08/2022) and one day prior
to issuance of No Objection Certificate by CGWA (28/02/2023) — 203 days. Copy of
CTE is marked and enclosed at Annexure —7.
(iii) Consent to Operate is not issued by RSPCB. Hence, ground water withdrawal is
considered for construction/domestic purpose only. As per certified layout plan, the
constructed area till 28/02/2023 is 75133.845 sq m. Copy of layout plan is marked and
enclosed at Annexure -8
(iv). Quantity of ground water withdrawal:
A. Land purchase documents have no mention of existing ground water abstraction
structure. However, as per Khasra Girdawari (Survey report by revenue officer),
11 structures existed in the procured land, out of which 10 are existing and 1 (hand
pump) is demolished at the time of visit. Copy of Khasra Girdawari report is
marked and enclosed at Annexure -9.
B. During visit it was found that flow meter is installed at 04 pumping wells on
02.12.2022 out of these, only 3 flow meter were found operational and 01 flow
meter was found not in operation due to pending electrical connection. Copy of

Flow meter installation report is marked and enclosed at Annexure -10.

Well | Reading in flow meter at the time of | Remarks
No. | visit (28.03.2023) incum

1 8735.23 Operational
2 11318.47 Operational
3 206.73 Operational
4 Nil Not in operation, copy of

later marked and enclosed
at Annexure-11

Total 20260

C. Dedicated Energy meter is not installed on any pumping well, hence quantification

of ground water abstraction cannot be carried out.



(v) Assumptions for computation of ground water withdrawal:
Flow meter reading method is adopted to compute ground water withdrawal, details is as
follows:
a) Flow meter reading from date of installation (02/12/2022) to date of joint
committee visit (28/03/2023) — 116 days.
b) Total ground water withdrawal during the period referred in (a) - 20260 cu m
(Based on reading of 3 operational bore wells)

¢) Ground water withdrawal per day -

20260
Ground water withdrawal per day (cum) = 1g = L7465 (cum)

d) No. of days for which EC is proposed to impose — 203 days (Date of issuance of
CTE (10.08.2022)- one day prior to Date of issuance of NOC (28.02.2023)

Ground Water withdrawal (cu m)

No.of days for which EC is proposed to impose

= Fl t di
No.of days for which flow meter reading is available x Flow meter reading (cum)

203
Ground Water withdrawal (cu m) = 116~ 20260 = 35456 (cum)

(vi) Calculation of Environmental Compensation:
Environmental Compensation is recommended to be imposed on computed

quantity of ground water withdrawal.

Considering  notified CGWA guidelines dated 24/9/2020, Environmental
Compensation for ground water withdrawal of 174.65 cu m/day by the unit for
construction/domestic requirement for 203 days, water consumption range < 200 cu
m/day and ECRg,, for Semi-critical (per cum per day) category as Rs 40, Environmental

Compensation is computed as:

Environmental Compensation : 35456 (cu m) x Rs 40 = 1418240



Recommendation:

i. CGWA, CPCB and RSPCB has jointly assessed the amount for environmental
compensation as Rs 1418240 and recommended to be imposed on M/s Varun
Beverages Limited, Hirapur Kapren, Keshoraipatan block, Bundi district, Rajasthan

ii.  Unit may be directed to install digital flow meter with telemetry on all structures
existing and proposed prior to start of commercial production and submit data as
mentioned in NOC condition for record and verification.

iii. ~ The firm should monitor water level and water quality analysis report of all wells
within industrial premises to assess environmental changes and submit data/report as

mentioned in NOC condition for record and verification.

fof. 0~onieen 35— Syslare”
—

Nidhi Khandelwal Praveen Kumar Jain Suresh Kumar Pareek
Regional Officer, RSPCB,  Scientist “B”, CPCB, Bhopal  Scientist “D”, CGWB, WR,
Bundi Jaipur
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1T 9T Govt. of India
SreT orfRp #ATer ™ /Ministry of Jal Shakti
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Sref &eee fawmT, 6 e o T wRerm/ Department of WR, R D & R

¥¥r Ifiy 5@ 1</ Central Ground Water Board
gfsafir &1, SIqX / Western Region, Jaipur

No: TS/18/CGWA/CGWBWR/2022 — 8% feqie: 6.3.2023

To,

1. The Member Secretary
Central Pollution Control Board
Parivesh Bhawan,

East Arjun Nagar,

Delhi-110032
EPABX No.+91-11-43102030, E-mail: mscb.cpch@nic.in

2. The Member Secretary
Rajasthan State Pollution Control Board
4, Jhalana Institutional Area, Jhalana Doongri,

Fax: 5159697

Sub: Constitution of Committee and further necessary action in compliance
of Hon’ble NGT (CZ) Order dated 16/02/2023 in Dharmendra Dhaker Vs CGWA
& Ors. (O A No. 80/2022) —reg.

Ref: Hon’ble NGT Order Dated 16.02.2023, in the O.A No80/2022(CZ) K
Sir,

In pursuance of the directions of the Order of Hon'ble NGT dated 16/02/2023 in the
matter of Dharmendra Dhaker Vs CGWA & Ors. (O A No. 80/2022), a Committee
has to be constituted by the Central Ground Water Board, Western Region, Jaipur
comprising of representative from Central Pollution Control Board and State Pollution
Control Board for continuous monitoring and assess the environment compensation.

The Direction of the Honble NGT in the order dt. 16.2.2023 are reproduced as “
The CGWA, Central Pollution Control Board and State Pollution Control Board is
directed to continuously monitor and assess the environmental compensation
and report to this Tribunal and realize in accordance with the rules (it is made
clear that digging of bore well is itself illegal).”

The Committee will check the action taken in line of recommendations in the Action
Taken Report submitted by Central Ground Water Board, Western Region, Jaipur
before Hon'ble NGT.

The Committee will ascertain the status of ground water abstraction, both for
drinking/domestic and commercial purpose

Pg1/2

6-A, =TT <1/ 6-A, Jhalana Doongri
ST (XT9T)/ Jaipur-302004 (Rajasthan)
Tel: 0141-2706338, Fax: 2706991 Email: rdwr-cgwb@nic.in, tswr-cqwb@nic.in
ST 4T3 / SAVE WATER
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In this regard, it is requested to nominate representatives from Central Pollution
Control Board and State Pollution Control Board at the earliest for the constitution of

the Committee at the earliest.
The nominations along with the details of the nominated members from Central

Pollution Control Board and State Pollution Control Board may be sent urgently to this
office so that the Joint Inspection may be carried out at the earliest.

Sh. S.K.Pareek, Scientist-D (Hg.) is nominated as a member of the Committee
from the Central Ground Water Board, WR, Jaipur. His mobile No. is:
9414261913.

The matter may kindly be accorded priority.
Matter is to be listed on 10th April 2023.

Copy of Hon’ble NGT Order Dated 16.02.2023, in the O.A No80/2022(CZ) K and a
Letter received from the Chairman, Central Ground Water Authority, New Delhi in this
regard are enclosed.

Yours faithfully
Encls: As above. \

(P K Tripathi)
Regional Director
Copy for kind information to:

1. The Member (CGWA), Central Ground Water Authority, 18/11, Jamnagar
House, Mansingh Road, New Delhi-110.

2. Sh. S.K.Pareek, Scientist-D (Hg.), Central Ground Water Board, WR, Jaipur.
& {|=HNrvo—

(P KTrELat' 1)
Regional Director

Pg. 2/2

6-A, FTAAT 3N/ 6-A, Jhalana Doongri
STAYY (TT7)/ Jaipur-302004 (Rajasthan)
Tel 0141-2706338, Fax;: 2706991, Email: rdwr-cqwb@nic.in, tswr-cqwb@nic.in

ST 9T / SAVE WATER
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Annexure-4 12

HRd IRPR
T fad AT
e e, T g
IR T TR faumT
D YA ST iR
Government of India
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y= FoRit 7 MU wHIoT U3N)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Varun Beverages Limited

Project Address: Village Hirapur And Kapren, Keshoraipatan

Village: Heerapur Block: Keshoraipatan

District: Bundi State: Rajasthan

Pin Code:

Communication Address: Hirapur And Kapren, Keshoraipatan, Keshoraipatan, Keshoraipatan, Bundi,
Rajasthan - 323301

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: CGWA/NOC/IND/ORIG/2023/17853

2. Application No.: 21-4/17552/RJ/IND/2022 3. Category: Semi Critical
(GWRE 2020)

4. Project Status: New Project 5. NOC Type: New

6. Valid from: 01/03/2023 7. Valid up to: 28/02/2026

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m3/year m3/day m3/year m3/day m3/year
3593.00 1077900.00

9. Details of ground water abstraction /Dewatering structures
Total Existing No.:10 Total Proposed No.:5
DW DCB BW TW MP DW DCB BW TW MP
Abstraction Structure* 0 0 0 10 0 0 0 0 5 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 5766000.00

11. Number of Piezometers(Observation wells) to be No. of Piezometers
constructed/ monitored & Monitoring mechanism.

Manual
*DWLR - Digital Water Level Recorder 2 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Monitoring Mechanism

DWLR** DWLR With Telemetry

1 1

18/11, SR 8134, ATFRIE S, 7€ faweft - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 9918 - Silaq 99
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Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data
shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be
collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic
compounds etc. Water gquality data shall be made available to CGWA through the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a
year (January, May, August and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.

7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of
completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate

means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for
legal action as per provisions of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure /
recharge or conservation structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority
(CGWA).

12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).
13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any
consequences arising thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff
generated from the rooftop shall be stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline
water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities
would consider the project on merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary
proof within 60 days of taking over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50%
(fifty percent) in the ground water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the
guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system
in the projects.

27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater
infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering
abstraction structures) to avoid contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed
as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

18/11, SR 8134, ATFRIE S, 7€ faweft - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 9918 - Silaq 99
SAVE WATER - SAVE LIFE
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(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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Annexure-5

Inspection Committee at Site
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Bore well fitted with flow

meter (Operational)

Bore well fitted with flow

meter (Operational)

Bore well fitted with flow

meter (Operational)

Bore well fitted with flow meter (Non-Operational)
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Pumping well without pump (Non operational)

Pumping well without pump (Non operational)

Pumping well without pump (Non operational)

Piezometer fitted with digital water level recorder (DWLR) for water level monitoring purpose

Digital water level recorder (DWLR)

Wells without pump or DWLR for ground
water recharge purpose

Page3 of 4

17


Owner
Typewritten Text
Page 3 of 4


Wells without pump or DWLR for ground water recharge purpose

Surface Storage Tank/Pond
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Annexure- 6

32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART Il—SEc. 3(ii)]

S

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
the10th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15 April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13™ July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28" August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of ‘No Objection Certificate’ on the 11" October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification

number S.0. 6140 (E), dated the 12" December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03™ January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11%" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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36 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1l—SEC. 3(ii)]

applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Obijection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Obijection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Obijection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (CIl)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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iv)

v)

vi)

vii)

required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*/day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure I1. Monthly water level
data shall be submitted to the CGWA through the web portal.

The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure 1),

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be

required to pay ground water abstraction charges as applicable as per Tables 5.2 Aand 5.3 A.

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay

ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@)

(b)

()

(d)

(€)

(M

An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local

government water supply agency in cases where requirement of ground water is more than 10
3

m°/day.

Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i)

It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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Table 15.2: ECRgy for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgw) in Rs./m3
1 | Safe 15 21 30 40
2 |Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150

Note :-Minimum ECgy shall not be less thanRs 1,00,000/-

Table 15.3: ECRgy for Industrial units

S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgw) in Rs./m3

1 Safe 20 30 40 50

2 Semi critical 40 60 80 100

3 Critical 60 80 110 150

4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD - Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Annexure -7
Head Office (MUID ) 23

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
R
one: 0141-2716869
N
Registered
File No F(MUID)/Bundi(Bundi)/13(1)/2022-2023/1469-1471
Order No: 2022-2023/MUID/12316 Dispatch Date:  Aug 102022 3:12PV
Unit Id : 118724
M/s VARUN BEVERAGES LTD

F-2/7 ,Okhla Industrial Area Phase -1 , NEWDELHI
Tehsil:NEW DELHI
District:NEW DELHI
Sub: Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 25/03 /2022 and subsequent correspondence.

Sir,

Consent to Establish under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby
granted for your VARUN BEVERAGES LTD plant situated / proposed at Village- Hirapur

And
And
said
by

Kapren Tehsil- Keshoraipatan ,Bundi RIICO INDUSTRIAL AREA , Bundi Hirapur
Kapren Tehsil:Keshoraipatan District:Bundi , Rajasthan under the provisions of the
Act(s). This consent is granted on the basis of examination of the information furnished

you in consent application(s) and the documents submitted therewith, subject to the

following conditions:-

1 That this Consent to Establish is valid for a period from 25/03/2022 to 28/02/2027 or
date of commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity / Capacity
Carbonated Soft Drinks Product 2,448.00 KLD
Juice product Product 346.00 KLD
Packaging Products (Preform etc) Product 33,000.00 MT/ANNUM
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4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b
b ———
"\%# Phone: 0141-2716869
Registered

File No F(MUID)/Bundi(Bundi)/13(1)/2022-2023/1469-1471

Order No: 2022-2023/MUID/12316 Dispatch Date: Aug 10 2022 3:12PV

Unit Id : 118724

3 That in case of any increase in capacity or addition / modification / alteration or change in

Head Office (MUID )
Rajasthan State Pollution Control Board

product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 45.000 NIL 45.000
On Land For
Plantation/Horticulture
/Other uses
Trade Effluent 453.000 28.000 425.000
On Land For
Plantation/Horticulture
/Other uses

6 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:
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Head Office (MUID )
Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e e
]
=1 4 Ph
one: 0141-2716869
| g
Registered
FileNo : F(MUID)/Bundi(Bundi)/13(1)/2022-2023/1469-1471
Order No: 2022-2023/MUID/12316 Dispatch Date: Aug 10 2022 3:12PV
Unit Id : 118724
Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Four D.G Sets( 2000KVA ACOUSTIC
EACH) ENCLOSURE,
ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 mg/Nm3
(at 15% 02)
day basis in
ppmv
NMHC (as C) (at | 100 mg/Nm3
15% 02)
PM (at 15% 02) 75 mg/Nm3
CO (at 15% 02) 150 mg/Nm3
One Briquette fired Boiler( ADEQUATE STACK
4TPH) HEIGHT, Cyclone,
Dust Collector
Particulate 250 mg/Nm3
Matter
One Briquette fired Boiler( ADEQUATE STACK
8TPH) HEIGHT, Cyclone,
Dust Collector
Particulate 250 mg/Nm3
Matter
Three D.G Sets( 1010KVA ACOUSTIC
EACH) ENCLOSURE,
ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 mg/Nm3
(at 15% 02)
day basis in
ppmv
NMHC (as C) (at 100 mg/Nm3
15% 02)
PM (at 15% 02) 75 mg/Nm3
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Head Office (MUID ) 26
Rajasthan State Pollution Control Board

—fastEn . 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Saay
Phone: 0141-2716869
N
Registered
FileNo : F(MUID)/Bundi(Bundi)/13(1)/2022-2023/1469-1471
Order No : 2022-2023/MUID/12316 Dispatch Date: Aug 10 2022 3:12PV

Unit Id : 118724

CO (at 15% 02) 150 mg/Nm3

7 That the domestic sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for disposal Into Inland Surface Water. The main parameters for regular

monitoring shall be as under:

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/1

8 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986 for disposal Into Inland Surface

Water. The main parameters for regular monitoring shall be as under

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

9 That the industry shall obtain all necessary permissions from the concerned
authorities and District Administration Bundi for establishment of the plant.

10 That the industry shall install proposed Effluent Treatment Plant -800KLD for
treatment of trade effluent (453 KLD including 22 KLD domestic waste water) to
achieve the standards prescribed under EP Act 1986 for such type of units.
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Rajasthan State Pollution Control Board
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N
Registered
FileNo : F(MUID)/Bundi(Bundi)/13(1)/2022-2023/1469-1471
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Unit Id : 118724

11 That the industry shall install proposed Sewage Treatment Plant -50KLD for
treatment of domestic sewage (45KLD) to achieve the standards prescribed under
EP Act 1986.

12 That the industry shall install proposed R.O plants of 3X47KLPH for raw water
treatment & 1X10KLPH for further treatment of R.O reject blended with part of
ETP treated water. RO permeate shall use in cooling tower/Boiler and its reject
shall dispose in scientific manner.

13 That neither any ground water will be abstracted nor shall any ground water
abstraction structure be constructed without obtaining prior permission from the
Central Ground Water Authority (CGWA).

14 That the industry shall obtain NOC from CGWA for ground water abstraction prior
commissioning of plant.

15 That the industry shall comply with the standards as prescribed vide MOEF
notification no. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality.

16 That the industry shall ensure compliance of ambient air quality standard in
respect of noise as prescribed under Environment (Protection) Act & Rules made
therein.

17 That total fresh water requirement shall not exceed to 3844 KLD (Industrial
usage-3772 KLD, domestic usage-72 KLD) without permission of State Board and
CGWA. No ground water shall be abstracted without prior permission from CGWA.

18 That this consent to establish is being issued for manufacturing Packaging
Products (Preform etc---)-33000 MT/Annum, Carbonated Soft Drinks-2448KLD ,
Juice product- 346 KLD only. For any change in product & its capacity, the unit has
to seek fresh consent.

19 That the wunit shall obtain CTO under Water Act-1974and Air Act-1981from the
State Board before commissioning of the project.

20 That the wunit shall apply CTO wunder Water Act-1974and Air Act-1981from the
State Board at least 04 months before commissioning of the project.

21 That the industry shall install adequately designed rain water harvesting structure
for prevention and recharge of ground water in and around the area.

22 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water abstraction, water consumption, trade effluent & domestic
waste water generation. Daily record of the same shall be maintained and to be
submitted to the Board.
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Unit Id : 118724

23 That the industry shall install suitable measuring device at inlet and outlet of ETP,
STP & R.O plants to measure the quantity of effluent coming for treatment and
quantity of treated waste water utilized for
reuse/plantation/horticulture/Greenbelt development etc and other gainful
purposes within the premises and maintain zero discharge outside the premises.

24 That if the project cost exceeds Rs 69979 Lacs., the wunit shall take/obtain
modification in consent to establish after paying fee as applicable.

25 That the industry shall not allow making any obstacles to any natural water flow
i.e. natural nallah/stream carrying rain water to any water body.

26 That the industry shall install separate energy meter with ETP, STP & RO units each
to ensure its smooth operation and daily record of the energy consumption (Units)
shall be maintained in separate log-book.

27 That the industry shall provide adequate height of stack ( minimum 30 mtrs from
ground level) along with acoustic enclosures on Seven D.G.Sets of 4x 2000KVA,
3X1010 KVA capacity.

28 That the industry shall install adequate air pollution control measures and
adequate stack height with Two Briquettes fired Boilers capacity -1X4 TPH, 1X8
TPH.

29 That the industry shall provide adequate infrastructure facilities along with port
for stack monitoring to Kknow the concentration of pollutant emitted in the
atmosphere with Two Briquettes fired Boilers capacity -1X4 TPH, 1X8 TPH &. Seven
D.G.Sets s of 4 x 2000 KVA, 3X1010 KVA capacities.

30 That the industry shall ensure to proper utilization and reuse of trade effluent &
domestic waste water within premises for plantation/ horticulture & other gainful
purposes after adequate treatment.

31 That the industry shall ensure to proper utilization and reuse of R.0 rejects in
scientific manner to achieve ZLD status.

32 That the industry shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.9.2006for any such activity which attracts
Environmental Clearance under EIA Notification dated 14.9.2006.

33 That the industries shall install and configure all the OCEMS parameters (PH, TSS,
BOD & COD) along with PTZ camera and flow meter prior commissioning of plant in
compliance to the State Board Order dated 10/09/2021.

34 That this consent to establish shall be subject to compliance of any direction or
order passed by Court of Law in the matter.

35 The industry shall not use pet coke and Furnace oil or any other such fuel which is
banned by Hon'ble Supreme Court of India or any other Court of Law or
Government of Rajasthan.
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36 That the industry shall comply with provision of Hazardous and Other Waste
(Management and Transboundary Movement) Rules 2016.

37 That the industry shall maintain plantation at least in the 33% of total area, using
concept of the social forestry and development of greenbelt outside the project
premises in adjacent areas wherever adequate land is not available within the
industrial premises.

38 That the industry shall not install any other sources of air pollution/water
pollution without obtaining prior consent from the State Board.

39 That the industry shall comply with all the conditions imposed by this consent to
establish, failing which stern action will be taken against the industry.

40 That this consent is issued to the industry on the basis of documents /facts
submitted by the applicant, if any discrepancies are found in the documents /facts
submitted by the industry than the consent shall be treated as revoked without any
further notice and the industry shall be liable for action in accordance with
provisions of law.

41 That the industry shall provide the oil & grease trap in good condition, so that oil &
grease coming with waste water from activities etc in the unit will retained in the
trap.

42 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

43 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

44 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to
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revocation of Consent to Establish and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ MUID ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bundi.
2 Master File.
Group Incharge[ MUID ]
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Annexure - 1143

Date 05.04.2023

BOREWELL METER READING

Borewell No. 4 Meter Reading till date is 0.0

Meter Installed on 2nd December 2022, but Electrical connection pending due to
Main supply not routed to Borewell house due to construction going on
surrounding areas

For Varun Beverages Ltd.

Authorized Signatory
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